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.NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

rd Mr.T.Rath,.C'.nsi for the appiicnt 

Counsel ftr 

espon3en•ts. 

- 	.Lcant's Trie ne 	-n4,-,1l.4C9 j, 

s that a1thouh she was rru1t 

±rouqh a regu1r .pocess of selection ani was  

;pointd un- riditionally vide Supd-t.f Post 

fices(s,,2)Bhadrak letter b.W-258 

uh)dtd.22.12.97 as LDBPM.Nandore she was wot 

regularised against that post. On the other 

Lnhy the order of 	 dt.24.544one 

T- 

1: 

:1rViCe was terminated by the sane letter dt1 

and she was direct to hand over the 

the office to Smt.Panigrahi. 

T3eing agcrieved she hs pprached the 

to quash th impugned orr un-ir 

'nnexure-4 or in t alternative direct the 

TJ3.k.2 to hsorb her in the vacant post of 

-aparipada, ThO or absorb her in any other 

st fitting to her -ualiicat1Dn. 

he Respondents have opposei the app lica-

tin. Their stand is that the appLicant was 

he condition that s ho u ld th,Aar1ier. inc 

reinstated or if the Rezpondnts d - 

to fill-up the vacancy on regular basis 

prtvisinal 

rmination. it 
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idei 	dro the dsci.j1ini 	c'di 

inst the previu3 incibent 

ni'rahi, the er-vice of the apli-

nt was teinated in tes of the appoinneflt 

: 	her and accepted by her. 

Iing other relief that she has prayed 

, they h 	raicd the objecti'n that thouF 

th applicant has completed 3 years of GIS 

T'Vice and as per in3tcuctions containe in 

D: Pot itter 	.19...34/99-D & Trg dt 

:uch ODS are entitled to certain h 

but she was nt ent 

e qrund that "she was 

jice due to administrative ritason but 

, 	t• 

f 	;jraI 	:c.LLint . 

that contention they have also encic 

ccpy of DG Posts letter (contai* 

tion)dtd. 30.12.99 (Anne,ureR/2 

iin.g heard both the sides  

te records placed before us, we have 

ubt that the appoinent of, the applicant 

nl.y on provisional basis with 

a stipulated in her letter of 

,hich is available at Annexure_R/1,we m 

kwever, hasten to oe that the stnd. 

'y tht Respondents t deny her the 1flefi 

F.,  

wholly wit1ut i- sis and liable to be 

being had in 

ci-- ir as referre' 

i: I lows : 
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focts shcc he n: tL :V 
loyment to D agents who are appointed 

ovisionally and suhseuently dischrced 
-om service due to admiristrtive reasons 

if t the time of discharce they had put 
in not less than three years' continuous 
ppreved servie 	In such -ases, their na- 

:•s $hould be included in the waiting list 
f D Acents dischar-ed from SerViCe, pre-
trj1 in tC'.,P.cT.,Letter 1b.43-4/77-Pen 

the above pr)visiQn rn3e in the D. 

2tter/circular it is clear that it is th 

cllcy of the department to ive alternative 

:ployrnent to GOS whc ar 	ai:ç4inted provisjcn 

ly and suhseuently discharced rorn servi'e 

t 	 in less than 

2 ; ats continuous approved serice. 

Th 	being thepolc 	id down 'y ;he aut 

hc;c,it it was not :ithinth 	rrtriCe of 

i 	take a contriry position as he ha 

of the cDunter.Infct,the state 

cnt rñade therein tantounts to dire unfair 

ato 	; ctie in ad ii-listratien which is ar 

offence, tie,however, leave it te 

he Res.?b.I to take such remedy as he deems 

ft in this matter. 

Reqarding plea of the applicant, vie have 

ru, :
_ht

-' 	 ; ccv4-h 

pointient of p1\Dvi5iOnal appointees. e, 

thc. direct the Resp3ndents to abide by 

DG Circular dtd.30.12.1199 tth in. 

cter and spirit. 	corinaly this 0 • . sue- 

to that extent. 

Jth th alxve dir?rtion this O.. is dis-

H f. 1b eotr. 


